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! CENl'RAL ADMINISTRATXVE TRIBUNAL 

ALLAHABAD BE~H, ALLAHABAD. 
I ' 

I 

AllahalNd this the 17th day •f AUfust 1 2114. 

orJ.,inal >.pplicati•n N•. 154 •f 2114. 

Hon'»le Mr. Justice S.R. Sinth, vice-Chairman. 
Hon'9le Mr. s.c. Chaulle, Mem~er- A. 

(Open ceurt.) 

Chhavi Dutt Sharma S/• Late Sri Ram Dutt Sharma 
R/• H•use Ne. 823/A, Railway C•l•ny, Jhansi, central Area • 

••••••••• Applicant 

ceunsel fer the applicant :- Sri B .N. Si~h 
Sri R.S. Ya~v 

VE RS U S - - - - .... -
1. uni•n •f IndU. thr•~h the Chairman, 

Railway Beerd, Rail Bhawan, New Delhi. 

2. The General Mana.er, N•rth central Ra 11,..,ay, 

Head Quarter, Allahil•ad • 

•••••••••• Respendents 

ceunsel fer the respendent~ :- Sri A.K. Gaur 

0 RD ER 

By Hon'ble Mr. Justice S.R. Sin9h, vc. 

' 

Impugned herein is the c•veri~ letter dated 22.17.2004 

alengwith dis-c,reement memo dated 1s.01.2to• furnished t• 

the applicant. It appears that the applicant was subjected t• 

disciplintry preceedi~ in which the Enquiry Officer submitted 

his supplimentary repert dated 24.12.2083 which was in faveur 

•f the applicant. cepy ef the enquiry rep•rt was earlier 

furnishea to the applicant without any dis-a,reement nete. 

The applicant filed o.A N•. 671/14 which was dispesed •f 

vide •rder dated li.17.2114 with directi•n t• the disciplinary 

auth•rity to take a final decisien in acoerdance with law. It 
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is sUlamitted by the learned ceunael that the dis-a•reement 

n•te dated is.e1.2••• is ante dated and has Deen issued with 

' 

a view te cirownvent the erder passed by the Trillunal directinw 

disciplinary auth•rity t• take final decisi•n in the matter. 

Fer the respendents, it has •een sultmitted that the O.A is 

prerra t ure in that the a ppl ics nt has a remedy t• a pprea ch the 

disciplinary auth•rity in respense t• the imp~ned letter 

2. Havinw heard ceunsel fer the parties and upen r~ard 

t• the fact that the applicant has a remedy t• file his 

representati•n in respense t• the dis-agreement nete, we are 

•f the view that it weuld not De apt and preper t• pre-empt 

the decisi•n •f the disciplinary autherity at this stage. 

The o.A is accerdingly disposed •f without entering int• the 

merits •f the rival centanti•ns leavinw all the issues •pen 

fer decisien by the disciplinary auth•rity whe has •een directed 

t• take the disciplinary preceedin~ to its legical end within 

stipulated peri•d as per in the earlier order. It ,•es without 

sayi°' that the ei.jecti•n that may be filed i.y the applicant 

in response te the letter dated 22.17.2104 and the 

dis-agreement nete dated 15.17.2104 shall be c•nsidered by 

the disciplinary autherity while takin~ final decisien in 

the matter. 

3. There will •e n• •rder as t• costs. 

/ ~L 
Memlter . -A. 

/Anand/ 
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